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82, dated the 26th August, 1983, pub-
lishing the Payment of Arrears of Pen-
sion (Nomination) Rules, 1983, under
section 16 of the Pensions Act, 1871.
[Placed in Library. See No. LT- 7013]
83}

II. A copy (in English and Hindi) of
the Delhi Administration Notification
No. 2149/Spl. Cell, dated the 22nd
September, 1983, publishing the Regu-
latiomns for licensing and controlling
places of Public Amusement ( Other
than cinemas) and Performance of
Public Amusement (Amendment),
1983, under sub-section (2) of section
148 of the Delhi Police Act, 1978. [Pla-
ced in Library. See No. LT-7189|83]

Central Industrial Security Force (Sixth
and Seventh Amendments) Rules, 1983
Ceptral Reserve Police Force (Second
Amendment) Rules, 1983

Notifications of the Ministry of Home
Affairs

SHRI NIHAR RANJAN LASKAR
Sir, I also beg to lay on the Table:

I. A copy each (in English and
Hindi) of the following Notifications of
the Ministry of Home Affairs, under
sub-section (3) of section 22 of the
Central Industrial Secnrity Force Act,
1968 :—

(i) G.S.R. No. 732, dated the 8th
October, 1983, publishing the Central
Industrial Security Force (Seventh
Amendment) Rules, 1983,

(ii) G.S.R. No. 803, dated the 5th
November, 1983, publishing the Cen-
tral Industrial Security Force (Sixth
Amendment) Rules, 1983, [Placed in
Library. See No. LT-7014/83 for (i)
and (ii)]

1I. A copy (in English and Hindi)
of the Ministry of Home Affairs Noti-
fication G.S.R. No. 631, dated the
27th August, 1983, publishing the Cen-
tral Reserve Police Force (Second
Amendment) Rules, 1983. [Placed in
Library. See No. LT-7188|83]

ITI. A copy (in English and Hindi)
of the Ministry of Home Affairs, Noti-
fication S.0. No. 815(E), dated the
16th November, 1983, under sub-sec-
tiop (2) of section 2 of the Essential
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Services Maintenance Act, 1981. [Pla-
ced in Library. See No. LT-7021/831

Accounts (1982-83) of the Central Board
for the Prevention and Confrol of Water
Pollution, New Delhi and related papers

THE DEPUTY MINISTER 1N THE

MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE

-(SHRI DIGVUAY SINH): Sir, T begto

lay on the Table, under sub-section (6)
of section 40 of the Water (Prevention
and Comtrol of Pollution) Act, 1974, a
copy (in English and Hindi) of the
Annual Accounts of the Central Board
for the Prevention and Control of Water
Pollution, New Delhi, for the year 1982-
83, and the Auditors’ Report thereon; [Pla-
ced in Library. See No. LT-7195/83]

LEAVYE OF ABSENCE TO SHR] SAN-
TOSH MITRA

MR. DEPUTY CHAIRMAN : 1 Lave
to inform Members that the following
letter has been received from Shri Santosh
Mitra ;

“I have not been keeping well from
some time past. Doctors have advised
me complete bed rest. Hence T will not
be able to attend the 128th session of
the Rajya Sabha. Please grant me leave
of absence.”

Is it the pleasure of the House that
permission be granetd to Shri Mitra for
remaining absent from all meetings of the
House during the current Session? i

(No. han. Member dissented) !

MR. DEPUTY CHAIRMAN: Permis-
sion to remain absent is granted. |
MR. DEPUTY CHAIRMAN: Now,
we go on to the Calling Attention. (Inter-
ruptionsy
RE. YARIOUS SPECIAL MENTIONS

SHR1 ARUNA ALADI alias V. ARU-
NACHALAM (Tamil Nadu). Sir, on a
point of order. We are not having any
official information about the talks held
by Shri Parthasarthy, There is a Press
report that the Prime Minister is going
to have talks with President Jayawardene
when he comes for the Commonwealth
Conference, (Interruptions)

MR. DEPUTY CHAIRMAN : Please
take your seat. It is the decorum of the
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House that when one Member is speak-
ing, others should not....(Interruptions)

SHRI ARUNA ALADI alias V. ARU-
NACHALAM : The ka Sabha has agreed

to have a discussion on the recemt talks
of Shri Parthasarathy.

MR. DEPUTY CHAIRMAN : I have
heard you.:

SHRI R. MOHANARANGAM (Tamil
.. Nadu) : Say, ‘yes’ or ‘no’. The Prime
.+ Minister has herself sent Mr. Parthasara-
thy. (Interruptions)

MR. DEPUTY CHAIRMAN: Please
take your seat. (Interruptions) Pleasc
listen to me. T am standing. Have that
much courtesy in this House. Do not
make it 3 ‘bazar’ every time and every
© day. (Interruptions) Kindly listen. I have
already told you. T have the same sympa-
they with this House. When I am stand-
ing, you cannot speak. Please know the

“ conventions and rules of the House. If

the Government has to make a statement
in the other House, you must remember
that it will have to be made here also.
They canmot have two standards. When
T receive the intimation, T will tell you.

SHRI ARUNA ALADI glias V. ARU-
NACHALAM : A discussion is taking
place there. We want to have a discus-
sion here. The Speaker has agreed to
have a discussion.

MR. DEPUTY CHAIRMAN : When
the statement comes, we will have the
same thing. (Interruptions) Yes, Mr.
Advani.

SHRI LAL K. ADVANI (Madhya
Pradesh): Yesterday you assured the
House that the matter of defections in
Karnataka will be taken up. I wamted to
draw your attention to the fact that if the
form of the motion is that of electoral
reforms, perhaps the Law Minister will
reply to it. But if the focus is on defec-
tions it would be the Home Minister who
replies. It will be crucial who replies on
behalf of the Government. Therefore, we
- would like to know the form in which
‘the matter is being taken up.

MR. DEPUTY CHAIRMAN: I have
informed Mr. Manubhai Patel. I think he
has told you. I think the hon. Home Min-
ister can also be requested to be present
to reply to the hon. Members.

[17 NOV. 1983]

special mentions 206

st TRER fog (SR W) ¢
AW AIEE HIEG HIST & |
st gaaamig : AFT AT WIge

AIE AT g7 e | Ffgy  FaAT

- CqTEE ATE AIST & | 915 HIB

RET F AATAT FIE AV IBA AGH
M1 [T FE NAAT F AR A
qfen 1

off TRvae fag : 7@ #1 A%
qIg AT IgEr At gAT 1 Fq
grEe AIE wiEx g g fw owmw
gfear fedy st & a8 wos g
qTaT g. ..

st guasmba : ad, 7T g™@
T AT A AWA AT T
g1 (smaam)

ot TR fag: ww & grw
T, IFIT F T J9T 1 FA
9t 2 T 9v wIW qgE gE !
TR AGNA F AR § =l g
R W F wEAd § A& we A
F¥7 Tt g1 FF el w q@
@ ¥ GRIT & aF@q &1 T
oI gw ami &1, R fade a9
1 ged fFar wr 0 gwo @ A
fooft ard 3o SERr A FET
T el § ag agran war fF
faeaara ware fag st & & anal
F AT 2 faar we w1 & w6
1 faarae agf § Afen ==
STg gW 3@ Tg § TAsr 4% g |

fow 7 e @0 (emaw)

| Fo Fo F7 (Wew WRW) ¢
aveY fag oY wET g FT @
g1 (Camaw) UWenr ox 9w
q wAT 9r (Fma)

ot gmawmla : qrade geen §
A Fe v faTar 8 wua
quw # I AE DY g § e
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[= eawiafa]

Iq AZT A 39 F o7 I3F 1 F
IAET TAAG T gm0 g F1g A
g7 F7 fgar A% @A W I3
FIA(AG AL T FHAT 1 {3qIUTR)

SHRI SURESH KALMADI (Maha-
rashtra): Sir, I requested for a Special
Mention. ...

MR. DEPUTY CHAIRMAN: Mr.
Kalmadi will not go on record.

SHRI SURESH KALMADI:*
(Interruptions)

SHRI A. G. KULKARNI (Maha-
rashtra): May I draw your attention to
an 1irritation being caused, particularly
amongst the opposition Members, There
is a feeling that whenever they give no-
tices, they don’t get an opportunity.

MR. DEPUTY CHAIRMAN : I think
this impression is totally wrong. You can
see how many Special Mentions have
been allowed im the last two days. How
ean you say that thing?

SHRI A. G. KULKARNI: DPecorum
requires that you should allow me to
complete after allowing me. You may not
agree with me. You may overrule me.
That is your right.

MR. DEPUTY CHAIRMAN : [ just
wanted to bring to your notice how many
Special Mentions have been allowed dur-
ing the last two days. We cannot have
Special Mentions the whole day.

Wt Twm fag : owiw gfear
Uear av #iT FodTo 9T T sfew
T W WSy AT

MR. DEPUTY CHAIRMAN : Don't
take down Mr. Rameshwar Singh, I have

not allowed him.

SHRI RAMESHWAR SINGH. *

*Not recorded.

[RAJYA SABHA]
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MR, DEPUTY CHAIRMAN: Please
take your seat. (Interruptions) Do not
record anybody.

SHRI RAMESHWAR SINGH:*

SHRI (MOLLANA) ASRARUL HAQ
(Rajasthan) :*

MR. DEPUTY CHAIRMAN: Yes, Mr.
Kulkarni,

SHRI A. G. KULKARNI : Sir, what 1
was submitting was that this is ¢he feeling.
You may not agree. I folly concede your
right.

MR. DEPUTY CHAIRMAN: No
question of feeling. ;

SHRI A. G. KULKARNIL: But the
feeling is that whatever is embarrassing
to the QGovernment, it is not being ac-
cepted. So, I would request you again in
the interest of the healthy traditions of
this House which have been established
for the last 30 years. At no time the
Chair was being asked like this. But
this time, Sir, I do feel as a senior Mem-
ber of this House, I would most humbly
request you to please look into it. Whe-
ther the Government is cmbarrassed or
not, it is none of the question of the
Chair. 1t is our job to highlight the mat-
ters of public importance, whatever em-
barrassment the Government may suffer.
1 would request you again that kindly
listen to me and agree to our reyuest,

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni. ... (Interruptions)  Mr. Kal-
madi, you can create a rumpus in the
House. You can disturb the proceedings.
Go on. But I will not allow. (Inrerrup-
tions) Mr. Kulkamni, I think, you are
not guided by the facts. On the first
day, out of nine Special Mentions, five
belonged to the Opposition. Yesterday
also, five belonged to the Opposition and
four to this side. Mr, Kulkarni, you see. . .
(Interruptions) 1 am not sitting  here
as the Leader of the Opposition. 1 have
to see how best 1 cap conduct the pro-
ceedings of the House. 1t is for you whe-
ther to raise embarrassing points or not.
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I am not to sit as Opposition. I will never
agree that the Chair should always create
embarrassment to the Government. | don’t
think that is your intention. For two days
you have made such scathing attacks on
‘the Government and I have not siopped.
How can you say that I have stopped?
(Interruptions) He is saying that I am
not allowing him. (Interruptions) You
are a senior Member. 1 think, in age
you may be more. But I am also a
senior Member. (Interruptions)

SHRI A. G. KULKARNI: You have
to concede that you have accepted five
out of 25 from the Opposition. What 15
the percentage?

MR. DEPUTY CHAIRMAN: But the
House is mot a House of Special Men-
tions. We have to do business also. For
the last two days we are discussing and
only attacking the Government, and no
business has been transacted. (Interrip-
tions)

" SHRI LAL K. ADVANI: Mr. Deputy
Chairman, Sir, he did not make any
comment on you. He merely expressed
that there is a feeling that, perhaps, the
choice of Special Mentions is on the
basis as to how much embarrassment is
being caused to the Government. ([nzer-
ruptions)

MR. DEPUTY CHAIRMAN: Mr.
Advani, I have never anticipated this
feeling from anybody. (Interruptions)

SHRI LAL K. ADVANI: 1 would
plead with you that in the position that
you are occupying, it is your duty to
ensure that you are not only correct but
you should also seem to be correct. Both

_the things are necessary.

MR. DEPUTY CHAIRMAN : Mr.
Advani. ...

SHRI LAL K. ADVANI: I am not
commenting, Sir, I would only say that
m these matters, humility is a good thing
for all of us, for everyone of us.

MR. DEPUTY CHAIRMAN: 1 have
‘never heard a word of appreciation from
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this side. From morniag till evening,
everybody is attacking the Chair.

SHRI LAL K. ADVANI : Please do
not make these sweeping remarks.

MR. DEPUTY CHAIRMAN: You
see the record. (Interruptions)

SHRI A. G. KULKARNI : This is un-
fair on your part. We have never been
discourteous to you. It is quite unfair.
You are not fair to the Opposition.

(Interruptions)

ot TR wiEm (fagie)

Traamafs  wEEa, A tATsE WG
wEL § 1 ... (mEMW) ... wiw
4z wigd, 9F a@A # gwdea
el 8. .. (swaww) . .. oAy gdfa
g W a9 A 7€l qu7 | v fag
ST, gwdt F@fe g 9 oz Ag
ga |

Iraals AT, AR WA g9
gt gt & o, afoss Far
K8 gL wrEANr mrgd 2, fomw
ufs 74 gaTd wgt &, gA Wi g,
¥ oag wwT g fa oo oA §
FT AL I £, ¥ a@q €, Tg
q g7 q97 €, G99 FiFar g, 4
faae AT § @ o FT T

(zaaam)

SHRI A, G. KULKARNI: 1 am not
at your mercy. I am not a chamcha of
the ruling party. (Interruptions).

Y W are" o SEAT JEr
9 Afd, I99r - omeE wg #
FUIT 79 IE A1 fard F=dr g
fazis, w391 ¥, 5 g ¥ A
AT |

Segafs wgEg, § 7@ w2 @
or f& wag mlgw. ..

Saged

st uFaT fag - AT oY
AT gwe FT Afad |
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Y UHTRE WA .. . §E99
gfus cquw Auw, gaq Afaw Fwifaw
#wewA waSe F1 faed 1

H e fag - wow el

g1

st IMIAR gvay - Ag foprE
FBHT 3G AMfTQ | F OO FY
499 s g fr @3q afur a9w
goa ®1 fawdar &, & 999
afys a7 T ITOM FQ § | FST
F1 og & gen gmd wles &, S
f& gaar w@r =fer | Swgwmfa
| ugRd, &1 gwma § B oo faew
@t gal & & wfawndw ¥
Hfga, e9gd qad @ Hfwq, =
A # wfuw gra faerr & A7 gw
vt Fragfaar g 0. . . (Coqa|) .
39 qr qf ag & B & & wi
qv framw a1 79 &1 W avE
#1 fona Fowedi @eg @@ FQ
g, afws Jan Fva § #1 F3 AQA9
ana & FJu< g 6 Ser wvawr
Fza & fr qar g wifeg, 4@ g
aifgg | afaT § wgann St ¥
gear drE g owew s faw
19T T SANT TG §, FAOROAT F
gaen 69 wTo FTUEW R § Fav
FAT w9q 3@ qx fa=re fean & i)
gFF! FEd # wam W g fw
g 7@ & FAgK W9 FMAC, W
§Tg FT ST FT TAW I FAAC
g @ fons @a faar qav 93
g9 oR dfrae wrEEr § "wIeE)
oo S 9T T T qIfa
... (wmEaw) .. SIEwTfe AT,
78 =g ¥z § 5 vafe, e
1 71z &, feg a7 & T 9w Ae
T EEW F7F T 1 @ SN
mreg a9 g8 g1 Swar fefiw #
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feq ave ¥ fen gEaa gt

qr | dfer g3 Wedr T AgEY
J@ar g A T gAF) T@ar |
e it & ag Freafawar #1 J@qr
g

ot emgurfa S 2 0 &
T, FE OWIT FHIE  FHAC
oo (fmeuww) .. |

At TAT grey o ey o
WA A & H wW T @4 ..

- (mawm) .

ot femr =z Ay (faer7) @ @rEr
W WIST. . (swAwm) .. 1
\

1

st gefenw Tag qeahta (G9r) :
ferdy Sawiq ay, | .. (w@aw). ..

A VA ART . ITaaly
agrea. & wrgar § fr foed o @@l
a1 frard mw grgw &1 31 Sfen
fx fmaar aag aqse w1 R
o7 fagar aug gw @t £91 faan)

SHRI HARKISHAN SINGH SUR-
JEET: Mr. Deputy Chairman, you are not
fair to the Opposition. The issue was very
simple. . ..

MR. DEPUTY CHAIRMAN : Mr.
Surjeet, 1 object to this word, You see

what I have said and you see what Mr.

Kulkarni has said and others have said.
Don’t just always blame. . .

SHR1 HARKISHAN SINGH SUR-
JEET : Some Members wanted to raise
some matter. The issue was very simple
that some Members wanted to raise some
important issues and you could not pro-
vide them because, according to you, the
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number was so large and all that. This
matter could have been discussed with
leaders of the Opposition. Sometime 1
have seem in this House some 12 motibns
and special mentions and when some
important issues are there and the Mem-

bers want to raise them on the floor of

the House, all this controversy was mot
necessary, because you are also aware,
when you were in the Opposition here,
the whole Houwse was conducted and no-
body should forget it also because evem
at that time we had kept some decorum
of the House. In spite of all this, you
see for days and days together. I remem-
ber, so many motions and other things
were raised. You have to keep in mind
not only the ruling party or the Oppo-
~ sition but the whole dignity of the House
and see how we can proceed. And for the
issues raised and posed, Government has
got lot of facilities to answer; they do
answer; they get lot of time. Here, the
question s, that Members wanted to raise
some important question and they should
be permitted to raise; it is a simple thing.
And to say that we are against you and
all that, is not correct. Nobody is against

you. We are for the Chair and we want

the Chair to protect the interests of the
House.

MR. DEPUTY CHAIRMAN: 1 would
like to clarify. I have always done things
in order to accommodate Members. 1
have allowed large number of special
mentions; on the first day 3 or 4 Mem-
bers were absent and only 9 were called.
Yesterday also, 9 were there. If the hon.
Members had discussed with me, I would
have clarified the position. Mr. Kulkarni
knows it, the whole Opposition is against
me and the feeling is that I am protecting
the Government. ' '

SHRI A. G. KULKARNI : I never said
that; I said that the Opposition feels it;
1 have net said that, I said that the Op-
position feels tha; whenever the Govern-
ment is embarrassed, the special mention
is avoided. That is my view. :

MR. DEPUTY CHAIRMAN: If you
come to my Chamber and discuss alf
these matters, I can show you how much
time and how many Members I have al-
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lowed, but because you say it against me,
I welcome it.

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): I would like to make one point.
Sometimes it happens that evem on the
issues, on procedural matters, they ex-
press cemain views. 1 think Jlet us not
make a wrong practice and everyday
15-20 minutes are spent on it. So far as
special mentions and calling attention are
concerned, X cap assure the hon. House
through you, so far as Government is
concerned, always they react as per the
prescribed rules of procedure. Therefore,
there is no question of embarrassment 1o
the Government. It would not be correct
to say that Chair is deciding the admis-
sion of a particular subject according to
the convenience or inconvenience of the
Government. Chair always decide on the
merit of the issue as to which one should
be admitted or should not be admitted.
At the same time, one will have to keep
in mind that if one day 50 special men-
tion notices are given, all the 50 cannot
be accommodated and the Chair is to
apply its discretion. Chair has always
done it. Sometimes hon, Members express
their view about it; but I think it is
enough,

SHRI MANUBHAI PATEL (Gujarat):
If you remember, in the whole history
of Rajya Sabha....

SHRI A. G. KULKARNI: Would you
agree with me if I bring Mr. Kalmadi's
notice? For the last 4 days it is being
repeated . ST

SHRI PRANAB KUMAR MUKHER-
JEE: It is not fair. I only yielded to
Mr. Manubhai Patel and it is not expect-
ed of all 3 or 4 of you to get up.

SHRI MANUBHA] PATEL: I was
requesting the hon. Leader of the House;
we respect him ag he is the leader of
the entire House.

(Interruptions)

He has allowed me. Why are you interr-
upting? It was at his intervention and at
his request--this has not happened in the
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[Shri Manubhai Patel}

whole history of the Rajya Sabha--the im-
peachment motion was withdrawn. This
was the feeling of the Opposition at that
time. Today also, the entire Opposition
feels like that. ‘Thereafter, there have
been cordial relations with the Chair. But
today because it has been said that, be-
cause Mr. Kulkarni has been elected lea-
der etc., this has hurt the feelings.

MR. DEPUTY CHAIRMAN: I have
not said that.
MANUBHAI PATEL: You

SHRI
should at least realise that the Opposition

has always been fair and has always been
co-operative. It is the prerogative of the
Opposition to put the maximum number
of questions. If the Opposition Members
study more, read more and put questions,
it is not the fault of the Opposition. If
the ruling party Members do not study
and do not come prepared....

(Interruptions)

SHRI GHOUSE MOHIUDDIN SHE-
IKH (Andhra Pradesh): Do not say that.

(Interruptions)

SHRI PRANAB KUMAR MUKHER-
JEE: It is not my intention.. (Interrup-
tions) If you would have just listened to
me... I have never said. T have admit-
ted, on record, and the Chair has also ad-
-mitted that it is because of the co-operation
between both the sides that we are able
to transact the Business of the House. It
is not that. I do not say that you should
not raise any mater. But sometimes, these
procedural matters are also being raised.
My simple point is, let us not make it a
point that every day we will discuss pro-
cedural matters. We should also discuss
serious matters. If the hon. Members
have anything, they can bring it to the
notice of the Chair and it will be our
endeavour to see that they are accommo-
dated, Why I object to four or five per-
sons standing and speaking at the same
time is because of the fact that we cannot
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follow. None of us can follow. But if
one hon. Member gets up at one time
and whoever is recognised by the Chair
and is allowed makes his submission, I
have no difficulty; I have no objection. As
far as the Government is concerned, we
are prepared to co-operate. And I have
always recognised the fact that we have
always received co-operation from the
Opposition.  But -sometimes, a little bit of
riisunderstandng comes up. Let us not
crrry gt fusther, 1 think, enough is enough
for today and let us transact the Business.

(Interruptions)

SHRI SURESH KALMADI: In my
Special Mention, what I have to say is
that, . . .

MR. DEPUTY CHAIRMAN: Please do
not ‘mention the subject.

SHRI SURESH KALMADI: All right.
I will not mention the subject because you
are saying so. But I do not know what
crime I will be committing if I mention
the subject. Anyway, having regard for
you, I will not mention the subject. T had
requested for & Special Mention on  the
15th. You said ‘No'. Again, I repeated
it on the 16th, you said °‘No sorry’., I
again repeated the request for the Special
Mention on the 17th, you have made a
remark ‘Sorry: please do not repeat it
again’. Now, you do not want me to
mention the subject. It is not a contro-
versial subject. Tt is just about the Com-
monwealth Prime Ministers' Conference.
This is the only topic. You do not want
me to mention this subject. You expunge
the whole thing. After I spoke, you said
‘Please do mnot record”. T would like te
know under what provisions of the Rules,
you are asking the Reporters not to re-
cord? There is a rule, rule 261, which
deals with this. Tt says expunction can be
on the following terms, unparliamentary
language and so on. I have discussed
this with the Chairman of the House. He
has agreed with me. He said that he had
warned you on many occasions not to o
this particular thing. This is an insult to
the House. You are throttling the House.
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There is no such procedure. I wanted to
make a Special Mention on the question of
expenses involved in connection with the
Commonwealth Prime Ministers’ Confer-
ence. I would like to make this Special
Mention tomorrow and 1 would like to
have a commitment from you. Other-
wise, it -will mean, you are shielding the
Government. It is: clear. You do  not
want that this mater should be discussed,
the question of the expenses involved.
Rs. 200 crores are being . . '

MR. DEPUTY CHAIRMAN: This will
not go on record. ) ‘

SHRI SURESH KALMADI:*

MR. DEPUTY CHAIRMAN: I have
not allowed you the Special Mention.
Therefore, T do not want to_encourage this
practice that when I disallow a thing in
the Chamber, the same thing is raised by
some Member in the House. Then, the
purpose, of disallowing ig not there, you
have not given me any facts and figures in
regard. to the allegation you are making
in your statement. I do not know what are
the facts. Therefore, T have not allowed.
Please do not repat it. T have not all-
owed it. '

o s fer s ar: AT @iz wg

AET § | g2 F AT A WA w0

5 gt mv faw Y F1 faofg Atz 9%
fear srar § 9T oo oeadfaw
feqoo & 7 w7 o At amR
TE T Wt 2§ owo ¥ gwAr
JTgaT § WY AAr ¥ o @At wrgar
g = afs wafer fedsww a9
YA 9% gH AN ATE-HISE Ag
FIG T FT TG FIET ;@ a0
fret =7 F 99 AR F AT A

-

q7?
Nt guarmls @ G wER

g1
s fwm wEmomr o ogfrd o Eey

w1 wew gw anr mfew ' &
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Public Importance

T ogsTd a1 sw wEar  gfee ®
TG 9% Ha (SeForT TATS T
STy ! Fragw g fw oAl
7R O Forreadr fEE @@ w5
firgizz w7 § cwawiT v af@
wrgn g &, afy Ifdwe F9
g, & a1 #owS #wI. L.

st gusAwfa . 3w & 4f57 |

st fom a@sz 71 Afwe £ qrye
a7, . .

MR. DEPUTY CHAIRMAN: Please do
not record this,

SHRI SHIVA CHANDRA JHA:*

MR. DEPUTY CHAIRMAN: Please
take your seat. I will not allow this por-
tion of Mr. Jha to go on record.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
' TANCE

The law and order situation in various
parts of the country with special reference
to recent bomb blasts and incidents of

crime ip Delhi :
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): Sir,
the overall law and order situation in

the country has not shown any marked
deterioration. There has not been  any

*Not Recorded,



